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| Present ¢ The Hon'ble shri K.V.Prﬂhladan.
Administrative Member. ‘

{ R, - W ! The applicant is a Senior Accountant
RSP AR I R . i

T . working in the office of the Accountant
e ' General (A&E) Assem,Guwahati on deputa-
tion basis from the office of the Senior
S - , - Deputy Accountant General (A&E) Nagaland
Gomaliati Sanah Kohima. Vide order dated 19.2,2004 the

7 1JuLaods

o : applicant has been repatriated to her
iuoarpoeaticn 1 oin form ;
TRTOTORIE SR I SN T - 1 parent department. The terms of depu-
¢ pe ‘%Lé/%{;LOKQQ" ; % tation does not confer any right on the
T . ; ; applicant. Therefore, there may not be
Dated, ﬁ?m . any claim for extension of time beyond
# x(l;ﬂ”<7?w i \ deputation period. The respondents
\hz an[cﬁtﬁﬂﬁc \ ! are within their right to repatriate
/ky;, ; . the applicant to her parent cadre.
: | The applicant has filed representations
g«@ag B e~ C‘Q‘r&, i dated 1.4.04 and 12.4.04 rESPQCtiVely
oo (122 i . for consideration of her case.
Ay j . Heard Sri D.K.Das, learned counsel
2

[
% a for the applicant and also 5ri B.C.Pa-
N~ C@’f‘f’ et ‘fd!‘ thak at length. Considering the facts
\and circumstances of the the respon=
dents are directed to consider the
representation of the applicant sympa-

thetically and give a reply to the
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269,04 applicant within two weeks frog the
*1TPT\&&( S date of ‘receipt copy of this order,
. Status quo as on today shall be maintai-
tﬁkx,copy'af prclh - oo

: N / © % ned till completion of the above
d_atD 2iﬁf7/cw¥.§;w¢e S exercise. :
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e The application is accordingly
”'dispOﬁed of. No order as to costs.

" . Member(A)
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BETHEEN
Smti Lakshmi Bhowmick,
Senior Accountant,

W/o Bri Bimal Kanti Bhowmick,

- a

1/0 The Accountant BGeneral (ALE)

Beltola, Guwahati-29,

~VERSLIZ~

1. The Union of India,

through the Comptroller and
. Auditor General of India,New

2. The Accountant General ( AZE)

/2004 .
- «AFRLICANT
Dezlhi.
- AESam,

Guwéhatig Maidamgaon,Beltola,Buwahati-B29.

L3

Meghalaya, Shillong=-797001.

4. The Accountant Geﬂeral-( A&

Magaland, Kohima,F.O

. The Accountant General ( ALE)

« Eohima.

E

"

DETAILS OF AFFLICATION

Contd. . .P/~
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1l PARTICULARS OF THE ORDER(B) AGAINST WHICH THE

AFPLICATION I8 MADE:

The present application is made against the
impugned order dated 19.2.8004 as well as the impugned
order dated 19.02.2004 and also against the impugned

order dated 03.06.2004, whereby the applicant is prema-

turely sought to be repatviated from the deputation post

of Br. Accountant from the Office of the Accountant
Geﬁeral (A&E), Assam, Ggwahati to the office of the G&r.
Dy. A.G. (A&E) Nagaland, Emhima in total wviolation of
the Rules of F.R./terms and condition and also without
issuing any prior intimation as required under the rule
and also praying for a direction upon the reapnﬁdaﬁts to
allow the applicant to continue till the curvent deputa—
tion yéar which is going to be completed on  03.0828.2005
as per sanction accovded by thé AG (A&ED, Asﬁam himself
vide order bearing letter No. Admn-1 order No. 313 dated
17.02.2004, wherehy the ﬁerimd of deputation was exten-

ded w.e.f. 04.02.2004 to 03.0R.R00% (3rd year).

2. JURISDICTION OF THE TRIBUNAL 3

The applicant declares that the sub ject
matter of those is well within the durisdiction of this

Hon ‘ble Tribunal.

- Contd..P/-
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3. LIMITATIONS
The applicant further declare that the application
is  filed within the limitation period prescribed undev
Section 21 of the Administrative Tribunal Act, 198%5.
4.  FACTS OF THE CASE:
R T That the applicant is a citizen of India and
as such he is entitled to all the rights, protedtimnﬁl
,v ‘ and privileges as guaranteed under the Constitution of
India.
4.2 That vyour humble applicant was initially

appointed as Clerk cum Typist in the year 1978 under the
administrative control of A.G. ((A&E), Nagaland, kKohima.
The appiicant was thereafter promoted to the post of
Accountant in the yvear 1984 she was fuirther promoted to
the post of Sr. Accountant on 1986.
4.3 | That your applicant states that by order dtd.
21.5.2001 she was SERt\tB the office of the Accountant
General (A&E), Assam. From ﬁohima on deputation basis.
Thereatter from time to time the term of deputation of
the applicant was extended from time to time and ise at
present working in the office of the AKE) Assam,Beltola.
Copies of the orders dtd. 21.5.2001,
3.4.2002, B8.35.2002, 14.5.023 ave annexed

herewith as Amnexuwre—1,2,3 & 4 vespectively.

Cmﬁtd- QF"/""
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4t That it is stated that the applicant while
working as such on deputation basis, but &ll of a sudden
she had veceived the impugned office order bearing
letter No. Est order dt 386 dt. 19.2.2004, whereby the
applicant is sought to be repatvriated to his parent
| affice at Kohima from the office of the Accountant
vBenﬁral- (AEE) , Assam, Guwahati. The aforesaid impugned
order of repatriation has been issued without aby priov
notice or show cause either to the applicant or to the
. 1anding dep#rtmant, which is contrary to the provision
laid down in Appendix-3 of F.R. ? (25) Sub Rule 11. The
réievant portion of the F.R. 2{(8%) Sub Rule 11 is quéted

! below:

"11. Fremature reversion of deputationist to
parent cadre: |
; Mormally, when an employee is appointed on
deputation, his services are veplaced at the
disposal of the parent Ministry/Department at
f i .the end of the tenuwre. However, as and when a
situation arises for premature reversion to
oo the pavent cadre of the deputationist, his
service could be so returned after giving
reagmﬁabie notice to the lending Ministry/

Department and the employee.”
o In view of the aforesaid provision laid down
|
in F.R. the applicant is at least entitled to a notice

Contd..B/-
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for reasonable period before issuing such vepatviation

order  in respect of the applicant, more particularly

‘when +the 3rd year deputation peviod has already been

extended by the Accountant General (A&E)Y, fAscam vide its
order dated 14.5.2003 upto a peviod of one vear w.e.f.

3.5.28002 to 2.5.2004.,

A mere perusal of the impugned order it would
be evident that no resson is assignment for passing of
the impugned order. However, the said order %ppears to
have been passed under the authority of éccquntant
General ‘s order dated 9.2.2004 at Pg/BSN of the file.
The applicant-ig kept in dark under what circumstances
fhe impugned order was passed. It is a legitimate ex§QC*
tation of the applic#nt that she will be allowed to
aﬁntinue till the sanction of the 3rd vyear deputation
perind is expired. Be it stated that sanction a@arded by
the Accountant General (AXE), Assam vide order dated
14.5.03 has not vet been revoked or cancelled by the
said authority and the said order 14.5.03 iz still in
force. Therefore impugned order dtd. 19.2.2004 is liable
to be set aside and quashed on that score alone. Howe-
ver, 1t is categorically submitted that the applicant
haé not vet been released by the A.G. (AXE) Assan,
Guwahati till filing of this application.

4.5 | That the .applicant states that immediately

aftter receipt of the order dtd. 19.2.2004, submitted his

Contd. .F/-
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representation  to the authovity Staﬁing inter alia the
irreparable loss which would be caused to her on account
of  the mid academic session of her children and also
that her husband was transferred to the 0/0 the A.G.
(Audit), Manipuwr, Imphal from Novmmhar,EOOQ and - sbught

cancellation of the repatriation order.

A copy of the repatriation are annesed herveto

2% Annexure b sevies.

4.4 That the applicant.in the meantime has been

under  constant medical  treatment since  1353.5.04 to
"

27.3.04  and though resumed duties on 21.5.04 had to

again go on medical leave w.e.f. 1.6.04,

Copies of the medical certificates are annew—

ed herewith as Annexure-7 series.

4.7 - That it is stated that in the impugned order
dated 19.3.2004 one Shri dyotirmoy Mukher jee, Sr.
Accountant  is allowed to continue on deputation in  the

office of the Accountant General (AZE), Rssam, Guwahéti

and  the order of repatriation s0 far Sri  Mukherijee is

laya, therefore it appears that the post of Sr. Accoun—
tant is still available and A.3.(AKE) Meghalaya, Bhil-
long has favaurahly considered the case of S8hri J.

Mukher jee for further retention on deputation basis

Contd..P/—
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untortunately alﬁhmugh'tha applicant is being siﬁilarly

his case needs to be concidered on similar line.

4.8 That it is stated that in the eimilar facts
and circumstances one applicant Sri Biswarup Furkayast—
ha, deputationist approached this Hon'ble Tribunal'under
Sec. 19 of the Administvative Tribunal's Act, 1985
through O0OA No.51/04 and this Hon'ble Tribunal on
perusal ‘of the materials on record was pledsed to  admit
the Original Application on 01.3.2004 and the Tribunal
furtheyr pleased.to égay the opevation of the impugned
order dated 19.2.8004 and the said case is still pending
before the Hmn'ble Tribunal. Simiiarly the Hon'ble
Tribunal by ordar dtd. 7.6:04 in OA  140/04 has also
disposed of the patitign with direction to the authmrity
to consider the case of the applicant. Being similar}y
circumstances therefore the Hon'ble Tribunal he pleased
to stay the operation of .the impugned order dated
19.2.2004, 19.3.2004 and order dated 3.6.04 containing

the instruction of release of the applicant w.e.f.

9.6 RO0G,
A copy of the interim order dtd. 1.32.04 and
7.6.04 are annexed hereto as Annexure-8 & 9,
4.9 That it is stated that the Hon'ble Supreme

Court in he case of R. Frasad Vs. Mahaging Director
U.P. Rajkiyva Nivrman Nigam Ltd. & Ors. Reported iﬁ 1999

(8) 8C 381, wherein the Hon'ble Supreme Court held that

Contd. .P/-
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the power of discretion is coupled with the duty not to

act arbitrarily or at the whim or caprice of any indivi-
dual in thé instant case the VEﬁpwﬁdent No.2  in  most
arbitrary and unfair manner without S assigning any
jugtifiabie reason  passed the impugned order of vapa-
triation and on that score alone the impugned ordere are
liable to be sel aside and guashed.

In the facts and circumstances stated above
the applicant has no qther alternative but to aﬁpraach
thiz Hon'ble Tribunal for pr&fectioﬁ of his valuable
vights by pa#sihg AT %pprapriatﬁ order aiimwiné the
applicant to continue in the deputation post till the

period of extended period is expired.

LI ¥ That this application is made bonafide and

for the cause of justice.

5. BROUNDS FOR RELIEF WITH LEGAL FROVISIONS
G.1 Foi that the impugned order dtd. 19.2.04 and

19.3.04 have been passed in total vielation of F.R.
2{25) of Sub Rule 11, on that score alone the impdgned

orders  are liable to be set aside and quashed.

S8 | For that, exﬁendad pericd of deputatimn- for
3rd  year, has alveady been sanctioned vide ﬁrder- dated
14.5.03 by Acéwuntant éeneral (A&%E), Assam Guwahati
after obyaining formal cmnﬁent/nm-ubjeétimn from the

A.B. (AXE), Nagaland, Kohima.

Contd..F/~
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.3 . For that the.paﬁt against which the appiicaﬁt
was  accomnmodated on deputation basis under #.G. (A&E),
Assam; Buwahat i neitﬁer abolished nor the sanction of
the post is expired énd the said post of Benior Accoun-

tant is still exists.

5t For that the impugned order of repatriation
has been issued in the middle of the academic session of
the children of the applicant which will cause irrepara—
ble loss and injury to the education of the‘children of

the applicant.

|
Ao

5.5 For  that the impugned order of repatriation

which is issued all of a sudden without priov notice and

. that too after accorded sanction for 3rd Vear extension,

of deputation eriod in favow of the applicant vide
f Pp .
t

arder dated 14.5.8003.

S.8 For thaf action of the respondent HNo.3 is
highly arbitrary, unfair and the same igi vimlétiah of
Article 14 of the Constitution in.asmuch as one Sri
dyotirmoy Mukheriese has been allowed té continug on
deputation post, wﬁu is similarly circumstances like the

present  applicant and on that score alone the impugned

order dtd. 19.2.04, 19.3.04 are liable to be set aside

v

and gquashed.

/ : Contd..F/—-
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5.7, " For that the only son of the applicant is

studying in Eﬁéliﬁh Mﬁdium_Smhoml under SEBA course antd

 the final examination normally held in thg month  of
November/December of the current academic session. As

1 such it ie the interest of the Government employee, the
applicant be allowed to continue in his present place of

@ posting at Guwahati.

1 9.8 For that there is no urgency, administrative
exigency on public interest involves while passing the
impugned order of repatriation in respect of the \r'.x;:),r:x};ir~

i ocant  that too after sanction for 3rd yaaf deputation

period with effect from 2.9.2003 to 2.5.2004.

b. DETAILS OF REMEDIES EXHAUSTED:

That the applicant states that she has ex-
¢ hausted all the vesedies available to hevr and there is
no other alternative and efficacious remedy than to file

this application.

7. MATTERS NOT PREVIOUSLY FILED OR FENDING BEFQORE

ANY OTHER COURT:

The applicant further declares that no otheyr

f asplicatimng wrrit petition or  suit in respect of the
subject matter of the instant application is filed
b%fnra any other Court, Authority or any other Bench of
the Hon'ble Tribunal nov aﬁy such application, writ

@ petition or suit is pending before any of them.

Contd..F/-
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? = RELIEF SOUEHT FOR:
w Under the faéts and circumstances stated
) above, thg appiicant humbly prays that vour Lordships be

pleased to admit tﬁig application, call for the records
of the case and issur notice to the respondents to Showv
cause as to why the relief(s) sought for in this appli-
cation shall wnot be granted and on peruéal of the re-
cords and after hearing the parties on the cause or
causes that may be shown, be pleased to grant the follo-

wing relief(s).

8.1 That the impugned order of repatriation dated
19.2.2004 - and  19.3.2004  (Annexure- and Annexure—

F&Sﬁactively) set be aside and gquashed.

8.8 That the Hon'ble Tribunal be pleésed to

direct the respondents to allow the applicant to conti-

nue on deputaticdn basis at Guwahati.

8.3 Costs of the application.

8.4 finy other reliefi(s) to which the applicant is’
‘ enwtitled as the Hon'ble Tribunal may deem fTit and
| proper .

9. INTERIM ORDER FRAYED FOR:

During pendency " of this application the

aﬁpliﬁant prays for the following relief:
Contd..F/-

, | ' ’ (
M AW(&M %WI’/\



L 12 1

2.1 | That fhe Hon 'ble Tribunal be pleaszed to stay
the operation of the impugned transfer and posting
orders dated 192.2.2004, 19.3.2004 (Annexure - and ?
and consequential ovders in respect of "the applicant

till disposal of the original application.

The application is filed through Advocate.

11. FARTICULARS OF THE 1.F.0.: ’
i) 1.F.0. No. ‘)5%/“/{6)4‘?
ii? ~ Date t 75 ;Z - 0./(l

1id) Payable at @ Buwahati

1e. LIST OF ENCLOSURES:

As astated in the Indexs
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VERIFICATION

I, Smti Lakshmi Bhawmick, 8/0 Sri Bimal Kanti

Bhowmick -, aged about 49 years, working as Br. Accoun—

“tant  in the office of the Accountant General - (A&E)

A
Guwahati do hereby solemnly affirm and verify that the
statements made in paragraphs 4n/'7b 40 are

true to the best of my knowledge and those made in

paragraphs- f'/ "ﬁgf“Z are  true to  my legal

advice and I have not suppressed any material fact.

And 1 sign this verification on this >/ g7

day of July,2004 at Guwahati.

Signature
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OFFICE OF 'i:ié“z?; AC Q OUMTANT GE

1 AIDANGAON, BELTOLA, GUW

NERAL (AGE) ASSAM,

Hatl- 761 029,

Admin 1 Order No 27 . '],1.,5,','.;‘(’)(‘;'!

smi b Dhowinick, Sr. Accountant of the Sr. I)/apul\ Accouniant Ciencral (ALE) \mynhnd

i .
Kohima has mp{)mu for dutv i Ilw oftice an 03.05.01 (I'N) as Sr. '\nu)um.\'x( ol (h puli mnn }
hasis.
Iﬂﬂ” The initial period of her (kpu!.nmn W IH he for one year subject 1o hu (()mmm dsuit mmu Iy
11 4l

and addninistEive convanience, : . 5

Sl
Depuly Acconutant General (f\dn.m

Memo Moo Admi- 1 Deptn /6= JO0U-2001 1501514 2000

Copy lorwarded to -

’ggg 1y The Principle Director of Audit, N, o Railway, Maligaon CGawahati. ;
MQ IR he AG (ALY Meg hatava Flge \IH“HIH' o i
3y The Accounts Officar (Admni YO the S5 DACH{A&LE) Nagaland, Wohima oy information wiih
reler Cio his letier o, Adiy '
4y The .

\}u\l(n‘ix

5y Vhe Sectien e
G) The Asast eonnts Ofiiedr. e Condidential Cells
7) The P2 ..md Accounts Officer, Local.
8) The! muhnn(mltu Yo Record 1 scedion,
9) “The 8B, Group,

g 1) The l‘,mw‘ t Ciron
At of Smt. | Hh'v\"nn k. S Accountant,
A smi b U"‘.mrn”u::i S .=\.\.=.:\mnl;-.nl,
13) Admin, i Order Book, '

" asscn
= e

/

P4yl e 11 Ofcer e Flindi Cedl e i reguested o issue Hm(h Verston of ll is arder from s/m end.
‘" )

: S Accounts { ).}‘{I‘utm: {Addnmn)
800 - _ ' D Ly
08 L .
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI - 781 029.
No. Admn-1/Deptn./6-1/2001-2002/29 Dated: 03.04.2002
To,
The Deputy Accountant General (A),
0/0 the Sv, DAG (A&E),
Nagaland, Kohima. ,
Sub:  Extension of deputation in respect of Smiti Lakshmi l.}h()\\"l.‘lli‘ck, Sr. Accountand.
Sir,

I am directed (o refer this office Memo No. Admn-1epn . /6-172000-2001/ 5015 14 dt.
21052001 on he subject indiciied above and 1o state that the tem ol deputation of Smti Lakshimi
Phovmick S : snntant of your office will expire on 02.08.2002 (AN).

St Pl % S Accountant is willing to continue on deputation in this office for the X

vaar (Copy cnclosukl’). -

As the services of Smii Bhowmick is fequired by this office, 1t is requested that the
concurrence of your office for continuation of Smiti Bhoswmick, Sr.” Accountant beyond 02.05.2002
may please be conveyed. :

(
Tnclosure: As sml{c(l above . Yours faith{ully
; Sd/-
E St. Accounts O_fﬂcer (Admn)
No. Admn-1/epin./6-1/2001-2002/30-32 ' ' Dated: 03.04.2002

Copy forvarded i -

1. The Eistablishment Officer (M), O/ the AG (A&E) Meghalaya efe. Shillong.

-~ e | e .
2. AAO i/e. Confidential ccll.
U3 Smti Lakshmi Bhowmick, Sr. Accountant, G - Scetion for information with reference fo hee

application di. 22.03.2002.

e

‘ VA

Sr. Accounts Officer (Adinn)
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ANT GENERAL (R4E) ASSAM,

AIDAMGAON, m; 0 f«‘a.,’(fiUWi“af-S;ﬁﬁ_ - 781.9;2_9;

iz-\(’unn-.l Crrder Mo. 3t ' Daied: 28.05.2002

In pusvance of /O the St. DAG (AGE) Nagaland's letier No. Admn-VA&E/2-8/2000-
2001 V o}. /174 dt. 14.05.2002, the tcfm of dcpumﬁon of Smiti Lakstuni Bh&wmick, Sr, )\Ecounl‘am
fn the O/O the AG (A&E) Assam, Guwahati is hereby extended for a further period of.‘.bzic year '
w.e.from 03.05.2002 to 02.05/2003. |

Sd/-
Deputy Accountant Genex al (Adnin < &V LO)
Hﬁg No. Admn-1/Deptn./6-1/2001-2002/608-609 : Dnm'(]‘;‘-'zg.ﬂ_’,,ZO(_)z ﬂ;i
Copy fonwvarded to: ' { .

1) The Principal Dircetor of Audit, NI Rly, Maligaon, Guwahati —11.
) The AG (ALY) Meghalava cte, ¢ Shiltong.
3y The A (A), OO the St DAG (A&E) Nagalaad, Kohima for information with rc.lcmn.c to his
Jetter No. Admin- 1/ A&/ 2-8/2000- 20(”/\/«)1 174 di. 14.05.2002, :
A4y The Fiatablbahment Officer (A), O/ the ACG (/\&l ) Meghataya cte. Shiftong,
3) The PAO Local, :
.6) The SO e Advm- §1. ' , "
: wgb 7) The AAO e C.o_nfidg:mial Cell, f:«,
' %) The S, 10 AG (A&E) Assam, Guwalati, .
9) Service Book Group:
-10) Smti Lakshmi Bhowmxd\, St. Account: . ;
11) Hindi Officer i/c. Hindi Cell. He is uqueqied to issue Hindi Version of this oxdcr from hiy eng
12) Adinn-1 Oldbl Book, -

.,' : _ ' ‘ ' ' N Sr.‘ﬁccotmts ‘if)‘iiﬁcc"f(zkc‘lnlxz)
i : . oY
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1 OPPICE O THE ACCOUNTHNT GENERSAL (HaE) NodiiM
| MAIDAMGHON.BELTOLA. GUWHHATE 761 0¢9

ADMN I ORDER NOQO. 34 Wednesday, May 14, 2003

In puwrsuance of the  Sr.DAG(A&LE), Nagaland's leter No. Adnin ,//\&1'1/278/98-‘)‘)/122 dated
6.5.2003, the term of deputation of Smt. LAKSHMI BHOWMICK, SENIOR ACCOUNTANT in the ofice
of the Accountant General (A&E) Assam, Guwahati is hereby extended for a iurther period of one ycar
w.e.l. 3.5.2003 10 2,5.2004.

-

(Authority : AG’s order dated 13.5.2003 at p3n of file No. Admn 1/Deptn/6-1/2003-04)

sd/-
Depuly Accountant General (Admn & VI.C)

Memo No. Admn 1/Depl/6-1/2003-2004/ 501-11 Wednesday, May 14, 2003

Copy for information to :

v The Principal Director of Audit, N.i%. Railway, Matigaon, Guwahati 781 011

v The Senior Deputy Accountant General (A), ofo AG(A&E) Meghalaya cle., Shillong 793 001

v The Senior Accounts Officer (A), ofo the Sr. Depity Accountant General (A&L) Nagatand, Kohima -

this has 4 refeience to his letter No. Adwin /A&E/2-8/98-99/122 dated 6" May 2003.

v The Sccretary {o ihe Accountant Generdl (A&E), Assam, Guwahati

v The Pay & Accounts Officer, Local.

v The AAO/Confidential Cell

v The AAO/Admn 1)

v The Mindi Officer, Hindi Cell — with a request to issuc Hindi version of this order from his cnd
A Smt. Lakshmi Bhowmick, Senior Accountant (local)

v Budget Group

v Admn | Order Book.

f‘wmiwgﬂ

£ Sr. Adeounts ()l'l‘i}t(}'x' (Admn)
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T, QFFICE OF TIE ACCONTANT GENERAL (A&E) MEGIHALAYA ETC,
S ‘ SHILLONG ‘
¢ i
{
¢ CatiI Order No. 386 Dated: 15-2-2004 |
e |
' o «
‘The following Sr.Acetts of the Oro tie 5r.DAG (A&L) Nagaland presently on deputation . ¢
o . . \ .
in the /o the AG (ALY Meghalava. Shillony & AG (A&LE) Assam. Guevahati are repatriated to i §
their paront Office with inunediate effect:-
D Sri Biswarup Purkayasti
. 2) Smij L. Bhowmick Sr. Accetls. O/o the AG (A&E) Assant Guwahati.
A3 ‘ ‘e 4
g Sri Ivatitmoj Mukherjee | ' % T
« . ’ t
4) Sri Sanjoy Bhattacharjee .
5) &1 Sanjoy Sinha Do the AG (A&E) Mcghalaya cle, Shillong. : ’ o : 3%
& . ' Thefabiove officials are relicved of their dutles in the l'%pc&&c Offices w.e.f. 29-2-2004 : i
L 23 4 AN
\ ; ‘ . -4 ra) 4 . 4 i Ll R - . v {
AN for reporiing back for duty in the O/o the St. DAG (A&E) Kohima, Nagaland. !
: ' ‘ b
| Authority:- AG's orders d.Y-2-04 al pg/25N of the i;ilcl . ¥
' 8 : - E ' . - - - —! N — . . %
. Sdif- ]
& - . a ' Establishment Officer -
- +
Memo No. ESt-1rg-1 1/DS72003-04/6336-6.349 -+ Dated 19-2-2004 A
Cony for information & necessary action to: - l
' i Tie DAG {Admn) i - Oloihe AG (A&E) Assam, Maidamgaon, Beltola, .
2. The Sr. A0 T/e Adnin l Cinwahati-29- with a request ta release the officiala concernexd
G . X LTV I ST ST I B ENP ’ ) : '
4 oo, » L ‘\‘V.CJ.L. L7-L-ut WIGST Htkatidil wo tiis Cllice. " L R [
. 3. The Sr. DAG (A&E) O/'b ihe . DAG (A&L) Kohima, Nagaland. i
10 S Croup. . o . : ;b ¥
. 5. . Gradation List . A& ) q o : £ ,
7. Pay bill Group, ) g it
R. PAOQ (Local) . ' ;‘\
9. AAD Condidantial Cadi. Rk . '
1. PS 1o AG.
o Skenoto Si. DAG (4] !
12, Steno to DAG (AE/VLEY "
-5‘ 3. E.O.Beuok ‘ i

14. Pergons conceined.

Y

; /W 19 >f‘7 ,

W Establisnineint Grllced )‘

]
t
J
-3
‘
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC,
SITLLONG

’
/

Lstt-I order No. 419 . Dated 19-03-2004 /

In partial tnodification to Est-I order No. 386 dated ‘19-2~2004, Slui Jyotimoy
Mukherjee, Sr.Acett s ailowed to continue on depatation”in the O/0 the AG (A&E) Assam,
Guwahati. Thus, l}hc order of his repartriation to his parent Office is treated as cancelled.

Repartriation of the followitig Sr.Acctis to their parent Office under the carlier order
stands dnd they are rc]licvcd of lhcif dutics in the Ofo the AG (A&IL) Assam,

Guwalial/Meghalaya, Shillong for reporting back to the O/o the St.DAG {A&E) Nagaland

Kohina.

1. Sri Diswarup Purkayastha ‘

2. Smiti L. Bhowmick Olo the AG(A&E) Assam, Guwahati
3. Sri Sanjoy Bhattacharjee |

4. Sti Sanjoy Sinha — Ofo the AG (A&L)Iv'ughalaya cle, Shillong.

[ Authority:= AG’s orders dated 16-3-04 ai P/32H of the file}

Sd/-
5 Sr.Deputy Accountant General (A)
Memo No. Est(-1/8-11/DS/2003-04/6881-6886 Dated 19-03-2004
Copy to:- ' : .
1. The D.A.G (Admn) Assam  |Olo the AG (A&E) Assam, Maidamgaon, Beltola

Regd, 2. “lC SEAO (Admn) Assam  |Guwahati-29- W ith a request to relcase the
caricerned officials with immediate cffect under
"intimation to this Office as their representations for
retention in'your Office forwarded under your
Office letter No. Admn-1/4-14/INT-TRY/2001-02/
‘ 8500 dated 26-2-04 have not been agreed to.
. The SE.DAG (A&E) Nagaland O/o the St. DAG (A&L)Kohima, Nagaland.
4. Persons concerned

) I5.Q. Book.
0. AAO confidential Cell,

L
\;}M;V

L//( '{g,sbﬁ'i\)llshment Officer
M . 4 7

S




The Accountant General(A &F), Meghalaya
Shillong, . - -

(Through the A cc&miant General(A&LE) Assam
Beltola, Guvwahati-29). :

z

o
£,
TN 53 s : ' . :."M" 2
sub: Extension of depulationperiod in respect of Smii. Lakspmi

Bhowmick,Sr.Accountant,

/:"‘v.}..'.
Sil‘ 3 * ot . . ' 4'"‘.‘

1 have been working in the o/o the A.G. (A&E), Assam,Guwahali as *
Sr. Accountant on deputation Jromi'the o/o the A.G.(A&E),Nagaland, kolina  since
03.05.2001 However, as order 1}7 1386 dL.19.2.2004 of the o/o the A.G. (A &E:Meghalaya

efc. shillong I am under orde ..of repatriation to the o/o the 4.G. (A&E), Nagaland,

Kohima . In this connection, ]’havé the honour to lay before you the following few lines

Jor your favour and kind consideration.

That sir, my husband ,Shri B.X. Bhowmick was working in the o/o

the A.G (Audit),Assa’m, Guwahati as Asstt. Audit Officer. He was transfered o¥i-

promotion as Accolat, Officer to the o/o the A. G.(Audit), Manipur, Imphal from

November, 2003 for a tenure of 18 months and expected to be repatriated to Guwahati . - .

sometime in April, 2005.

: That sir, under the circumstances I am staying alone  with my
children and ailing mother in-law who need constant care and attention at the ripe age
of 87 years.Sir,in the absence of my husband there is no other person to look after them
except rnyfem

That sir, day by day it become obligation on my parl to discharge

Jamily duties including treatment of my ailing mother -in-law .

That sir, Iam further to state that we have permanently settled down
at Guwahati and [ applied unilateral transfer 1o Guwahali in the year 1994 with the
hope of staying at home and with my Jamily. However,owing to suspension of transfer
cases I was compelled to opt for deputation in lieu of transfer.

~
¢

Under these circustances I am 1o vequest you o consider my case
sympathetically so that I can perfom my family duties alongwith official responsibilities.

Dated Guwghati -
The t ? 0*'/

‘- Yours faithfully,
.

(LAKSHMI BHOWMICK)

Sr. Accett. GE-5

‘( ,{ A | /ﬂ'ﬁ ,;_ /um;a'\e_ g"ﬁ"/f{‘”&f'gi
, | )z ; |

.5
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~ To - : ‘
The Accountant General (A&E), Meghalaya
Shillong

(Throiigh the Accountant General (A&E) Assam Beltola, Gllwdhuti-29}

Sub:  Extension of deputation period in réspect of Smti. Lakshmi
Bhowmick, Sr. Accountant.

Sit;
I have been working in the O/o the A.G.(A&E) Assam, Guwahati as Sr. Accountant on
deputation from the O/o the A.G.(A&E) Nagaland, Kohima since 03-05-2001. However, as order
+ No: 386 dtd, 19-02-200 of the A.G.(A&E) Meghalaya etc. Shillong I am under order of repatriation ,
“to the O/o the A.G.(A&E) Nagaland, Kohima. In this connection. I have the honour to lay beforc
you the following few lines for your favour and kind consideration. . :

That Sir, my hushand Shri B.K.Bhowmick was working in the O/o the A.G.(Audit) Agsam,
Guwahati as Asstt.. Audit Officer. He was transferred on promotion as Accounts Officer to the O/o
the A.G.(Audi[t) Manipur, Imphal from November, 2003 for a tenture of 18 months and expected to
be repatriated to Guwahati sometime in April 2005,

That Sir, under the circumstances I am staying alonc with my children and ailing mother-in-
law who fieed constant care and attention at the ripe age of 87 years. Sir in the absence of my
husband there i§ no other person to look afler them except mysclf,

That Sir, day by day it become obligation on my part to discharge family dutics including
trcatment of my ailing mother-in-law. ' '

That Bir, T am further to statc that we have permanently settled down at Guwahati awd |
applicd unila‘cral transfer to Guwahati in the year 1994 with the hope of staying at home and with
my family. However, owing to suspension of transfer cases I was compelled to opt for deputation
in lieu of transfer.

Under these circumstances I am to request you to consider my casc sympathetically so that I
can perform my family dutics alongwith official responsibilities.

Yours faithfully,
Dated, Guwahati

The /7’ 7/6?

(LAKS_I/ﬁ\ﬂf"’I“IO\W\HCK)
Sr.Accett. GE-5
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L OPP ER 01: THE TRIBUN,-\J -

1 1.3.2004,

Heard Mr H.K.

Das;,

learned

i ' counsel for the applicant. :The
) ' application is admitted. Issue
. - T by
I ! notice returnable by 1.4.04.
‘ Meanwhile, the reversion ofder
]
~ dated 19.2.2004 is stayed till the
. 1] :
: returnable date. List for orders on
! N ) \

1.4.04.

SA/MEMBER(ADM) |

e i
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‘ . i.'.t-";'-l: .i\h‘e Hon .ble th.‘i KaVoprahladan *
& ;gxdministrative Member ¢

S " Hearc Mr.M.Chandas Jearned counsel
. _ | fop the applicant and also ML +A-K.Chau-

////(4 S This application has peen filed
. _;~Eaga&n§t the repatriation of the applicat

| 5,;};"frbﬁ¥£hegoﬁfice of the accountant General
| T '(A&Es;:gésam,_prahati to the office of
. Sr. Dye AG. (A&R)s Nagaland,Kohima.

4. . ! -ﬁ The applicant has cflaimed that vide

! % 2 letter dated 17 «22004 (annexure=6) the
! . ! period of deputation'of the applicant

) j? | ‘ nas already been extended for one year
i ¥ 1 | from 4,2.2004 o 3.2.2005 and hence

: : |

_ ! \ ¢he repatriation order dated 19.2.2004
I B i 'i-IAnnexurew7) is against the procedures
D {: ! .

i

énd rules regarding repatriation from

e e e

f aeputation. The applicant has also
@ pointed out the order dated 1932004
\ %herebyvtne tnansfer-order of_gnother

% ‘ ﬁffICial Mr .J sMukher jee, S .ACCtt . has
| S ‘ | been cancelled. '

’ i . \ ‘ ; The Tribunal cannot interfere
Lo ~ﬁ . \ . ' yn the matter of transfer unless'the

é B Vo \ Q‘same is passed ;11ega11y-and with

malafide intention. considering the
| facts and circumstances of the case,
{1 am of the opinion that it is a fit

case in which direction is to be given

contd./2



. " 0.A.140/2004

N - '
: . f . Contde. v
7 4642004 to the. applicant to file a fresh repre-
sefhitation before the respondents. Accor-
- R dingl’ii} applicant ghall file a fresh
' .-:representation before the respondents
,ventilating all his griw.ances within a
o uzperipd ‘of fifteen days from the receipt
»of this order. If ¥such aepresentation is

PR ,_}'_.made. ms,porzggnts are directed to pass a

'-'regsoned/cgder as pﬁ ruleas Till the

j atriaticn in xnpx reSpect of the app-
lihant shall be kept in abeyance.

— ,_ cofipletion of the exercise, the order of :

RSP e SV

'rhe O.A. 18 disposed of accordingly ‘

. at the admission stage itself.

Sd /MEMBER(ADM)

F SRR g SR 2 L



